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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this Fourth Report on 
action taken by Government on the recommendations of the Public 
Accounts Committee contained in their Hundred and Twenty-Fifth 
Report (Sixth Lok Sabha) relating to Ministry of Railways (Railway 
Board) on Restoration and construction of Railway Lines. The 125th 
Report dealt with misuse of authority in regard to restoration of the 
Chhitauni-Bagaha rail project and the construction of a railway 
line between Jhanjharpur and Laukahabazar under the North-
Eastern Railway. In this Action Taken Report, the Committee while 
dealing with the Cbhita'Wli-Bagaba rail link have inter alia express-
ed their concern over the present plight of the project which has not 
made any headway even after a lapse of more than 7 years. The 
Committee have in this connection recommended that in future all 
relevant matters like relative priorities of each scheme, resources 
position and response of the parties concerned should be taken into 
account before taking final decision and commencing woI'k on the 
scheme. 

2. On 20 August. 1980, the following 'Action Taken Sub-Commit-
tee' was appointed to scrutinise the replies received from Government 
in pursuance of the recommendations made by the P.A.C. in their 
earlier Reports: 

1. Shri Chandrajit Yadav-Chairman. 

2. Shrt K. P. Unnikrishnan I 
3. Shri K. P. Singh Deo 
4. Shri V. N. Gadgil 
5. Shri Satish Agarwal 
6. Shri N. K. p. Salve 

~ Membe1-. 

J 
'.-.;>1 

3. The Action Taken Sub-Committee of the Public Accounts Com-
mittee (1980-81) considered and adopted the Report at their sitting 
held on 2 December, 1980. The Report was finally adopted by the 
Public Accounts Committee (1980-81) on 10 December, 1980. 

(v) 



(vi) 

4. For reference facility and convenience, the recommendations 
and observations of the Committee have been printed. in thick type 
in the body of the Report and have also been reproduced in a con-
solidated. form in the ~n i  to the Report. 

: ''5. -rile o ittee'i ia~ on record their a re iatitni ~ the assis-
'tanC"erendered to them i.JJf:his matter by the office of theComptt-dller 
.'and Auditor General of India. , -. -. ~ -, . 

NEW DIwIn; 
i 7 Decem.ber, 1.80 

CHANDRAJIT VADAV, 
ChGif'rJUlrl, 

Pubnc Accounts ~e  



CHAPTER I 

REPORT 

1.1. This Report ·of the CoDl1'Jl'ittee deals with the action taken 
.by Government on the recommendations and observations of the 
Committee eontained in their 125th Report (Sixth Lok Sabha) 
which WS6 presented to the Lok Sabba ()J1 20 Al'ril, It''l9 on para-
cr-phs 8 ed -:9 regarding stor~ onstr ~o  Railway 
Lines irleludad in the Repo:rt af theComptrollel-and Ailditor General 
of lruUaiOl' the yev 1976-77, Union Government (Railways). 

1.2. Ac.tion Taken Notes in respect df all the 16 recommendations 
or observations .contained in the Re?ort have been. received from 
the Government and these have been categorised as follows: 

(i) Recommendations or observations thiDlt M'l)'ebeen accepted 
by Government: 

S1. 'Nos. 4:, 6, 7 al1l1 U. 

(ii) R,eccYTlJlmendations or obsm-vationsw1J.ich the Committee 
do not desire to pursue in tM light of the replies received 
from Government. 

S!. Nos. ~ 2, 3, 9, 12, 13-15. 

(iii) Recommendations (}r o er ~ repMs lteo which a~ 

not been aceept1e4 -bty .tff,e Committee tmd'Uihf.ch require 
mtertZtio",: 

51. Nos. 5, I, 10 ed W. 

(-iv) Recommendations or observatiM8 !in rupe.ct of which 
Government have furnisMd interim replies: 
Nil. 

1.3. The Committee will now deal with the action taken by Gov-
ernment on some of their recommendations. 

e ~n  o t ita~ i  Nil 't.i.nk (P41'.aphs 1.64 and 
IJ6T.......sl. liM. ~ Mad 8) 

1.4. Whfie assessingtbe need of the project of the Ministry o'f 
Railways to restore the Chhitauni-Bagaha raillfnk, the Committee 



iu paragraphs 1.64 and 1. 67 of their 125th Report (Sixth Lok 
Sabha) had observed: 

"1.64. Though the Planning Commission had not given ita 
clearance to the scheme and the State Governments had 
also expressed in the meantime their inability to bear 
the expenditure on river training works, the Ministry of 
Railways proceeded with it apace totally in dis-
regard of the normal procedure. The project wu 
formally inaugurated on the 22 October 1973 as scheduled 
and on 9 November 1973, the Ministry of Railways oom.-
municated the sanction to the estimate of Rs. 6.74 tor~ 

for the restoration of Chhitauni-Bagaha metre gauge 
rail link. When ask£'d about the compelling circumstances' 
and urgency under which the Ministry of Railways had 
communicated their sanction on 9 November 1973, the 
Chairman, Railway Board stated in evidence that "the 
Minister wanted t i~ work through". On being asked 
why this particular project got a priority when there 
were so many other backward areas in the country, the 
Chairman,  Railway Board 'further stated: "It is not for 
me to answer that". In reply to yet another question 
whether the fact that the then Prime Minister herie1f 
wanted to go out th£'re and simultaneously open a pro-
ject was a reason for sanctioning the project, the Chair-
man, Railway Board stated: "That is one of the reasons 
recorded". All this clearly shows that the sanction of 
project was rushed through more for extraneous reasoll.i 
than for the genuin£' requirements of the area and the 
people at that point of time. This is also borne out by 
the fact that the State Governments of U.P. and Bihar 
showed no keenness to the urgency of scheme although 
the matter was addressed to them by the then Minister 
of Railways himself." 

"1.67. From the foregoing paragraphs the Committee can only 
conclude that the decisions taken in this case hava bee. 
taken on ad hoc basis without taking into consideration 
the relative importance of the scheme or the economic 
feasibility of the project. This is a glaring instance of 
misuse of political authority disregarding not only the 
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views of the Planning Commission but also the lack of 
enthusiasm on the part of the State Goveriunents con-
cerned. This is deplorable to say the least. 

1.5. In their Action Taken Note dated 7 December, 1979 tha 
Ministry of Railways (Railway Board) have replied: 

1.64. "The project was sanctioned because there was a public 
demand for restoration of the rail link. Moreover the 
construction of the bridge and river crossing at that point 
of time was found technically feasible and was to serve 
as a control point for the Gandak as envisaged by the 
Gandak High Level Committee. The State Governments, 
particularly, Uttar Pradesh, were keen on this project as 
it would be evident even from Dr. K. L. Rao's letter of 
May '73. 

1.67. "The project was undertaken in accordance with the 
policy announcement made by the Railway Minister in 
1973-74 and reiterated by him in 1974-75 that "restoration 
of dismantled lines could be undertaken so that the peo-
ple who enjoyed railway facilities in the past and were 
deprived of them during the Second World War or on 
account of floods etc. have these facilities back again." 
The restoration of this partiC'Ular line was undertaken 
to connect the backward areas of U.P. and Bihar and 
also to serve as a control point for the Gandak River. 
The construction of this line had also been subsequently 
accepted by the Planning Commission on economic grounds. 
The U.P. Government have also communicated in Septem-
ber '78 their willingness in principle to pay Rs. 5.1 crores 
towards the river t!'aining works and had earlier deposited 
Rs. '80 lakhs. The Bihar Government haye not paid their 
share amounting to Rs. 26 lakhs and efforts would con-
tinue to be made to persuade them to pay their share of 
the cost. However, the work on the bridge itself has not 
been taken in hand so far, as the final design of the bridge 
and the guide bunds have to be decided in the light of the 
recent radical changes in the course of the river. It is 
not correct to state that decisions were taken on ad hoc 
basis without taking into consideration the importance 
of the scheme or the economic feasibility of the project." 

1.6. The Commiftee had not contested the Ministry of Railway's 
decision to take up the Project to restore the Railway line from 
Chhitauni to· Bagaha in tenDs of the new· polley announced by. the 
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i1Iea ~  MiDi8ter in 1913-7"" lIewever,tttey are ..-.t convinced 
with tbeatgiiiDellt ai&lceil b,-8te Miaistry of ..... ys for the 
UDdue haste 1md UDusual promptitude with which the -project was 
pnc un rl aDd )Kllhei tbroup i:a the Miaistry 40f Railways disre-
gardmg not only tile views of PllmDiag Commission b.t also dae 
lack of enthwiasm. on the part of the State Governments of Ufta,r 
Pradesh and Binar. The Mmistry of Railways have sought to justify 
their action OD the ground of technical feasibility as envisaged by 

the Gandak High Level Committee and in view of the keenness of 
State Governments concerned. The Committee are of the view that 
along with technieaI feasibillity, 'the Ministry of Railways should 
have also determined the relative importance of the scheme. Un-
fortunately, the advice of the Planni!ng Commission in -this direction 
that the scheme had to be considered along with .other schemes for 
construction of new lines or restoration of dismantled lines for 
letermiuing tbeinter se priorities of all such schemes was totally 
disregaraea Ity the Ministry of Railways. Purther, even in terms 
Of the reeommendations made by the Gandak lIigb Level Committee 
the cost of river training works W'aS to· be shared by file Govern-
ments of Utttar Pradesh and Bihar. The very fact that 'Gl0Se State 
Governments expressed their inability at that time to bear the 
fiDaneiaJ. 'burden of the initial cost and maintellance M all river 

training works were evid>ent enough to show that they were not 
so enthusiastic in the project.. As such, t'he Committee cannot agree 
with the contention of the Ministry of Railways that ~t e State 

Governments were keen on the project. 

1.'7. '!'he 'CommIttee note that w1tereas the Uttar Pradesh Gov-
«IIment luwe eOlJlIlllmicated their wililinpess to bear their share 
tewar4s river tralDing works, the matter still remains to be settled 
Witlt iheBihar Govemmeat. Porthe!', the eem.n"'ttee have been 
iufermed that ftle W91'k on the britlge has not been taken in hand 
so far ~  the ftna1isatien. of the desi(D of the bridge and the 
guide bUD11s ill the tight of ftle recent radieal chuges in the Course 
of the river. In this connection, it is pertineltt 'to l18te that as a 
eonsequeftCe of the ~a  in the MftStruetion el the 1,rid1!'e, 'the res-
toration of the rail Un between Cbhitallfti end ~a will be 
further flelavecl. The Committee are ~eat  roncemed at the 
present "Ught of the t-o~e t wbieh was ltrocessetl and 1)ushed 
t ro ~  in the verv U'lm-mnl man11e1- and wbose i!t81leurat:nn was 

get den., in frtalJer, 1M3. lmt whim baR neIt made -.nv liMdiway 
ev.en. ~ I,.". of ~ than 1 ve8l"5. 'l'bk on ~ fortifies the aa-
,..men .... ·fIE <the c-it6ee theIt die idea ef the ~e ot ,itself ... 
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not adequately e8neeived. atbe Committee -4eIire ,ddt the issue of 
slaaring 'the cost Of river trabiiBgwotb wfthBiharGcwemment and 
otherpendiqg issues "be resolved. expeditiously so that the execution 
of the project is speeded up. 

1.8. The Committee also recommend that in future all relevant 
matters like the relative rioriti~ of each scheme, resources position 
and the response of the parties concerned -should be taken into 
acCO'unt before taking final dcdsion and commencing work on the 
scheme. 

Construction of a metre gauge brandt i~ trom .1hanjharpur to 
Laukrihabazar-U1ULut7u>r'.sed nwdificC!tion in the alignment due 
to improper Survey (pa-ragraph 2.39-S1. No. 10) 

1.9. Dealing with another ~e of construction of a railway line 
between J'hanjharpur and LaukahaBazar in Samastipur Division, 
the Committee in paragraph 2.39 of their 125th Report (Sixth Lok 
Sabha) had observed: 

"The Committee find that in the final location survey report 
the length of the projected line was shown as 42.3 kms. 
but during the eXf'cution of the prOject the alignment had 
to be materially modified as it was found that the align-
ment propose! during survey was passing through two 
villages w'hich was not considered a desirable feature. 
The effect o'f this modification was that the length of the 
alignment increased. by one Kilometre, entailing increase 
in estimated cost by Rs.S.35 lakhs. While explaining the 
reasons why this charlge in alignmentbeeame necessary, 
the Ministry of 'Railways have stated that due to severely 
limited time available for field work serveral essential 
items offield work were omitted for the time being. The 
Committee have not been apprised of the reasons for the 
utmost urgency displayed in the execution of the project 
even without a proper survey of the alignment. The 
Committee cannot but express their displeasure at the 
casual manner in which this project seems to have been 
eftCUtei.'· 

l.m. &t tl!ei!r AetiOB Taken Nete ,elated 25 January, 1980 the 
MiDist1'y of Railwrays (!Railway Board) have stated: 

"It is correct that the length of -the -projected line was fixed 
as 42:3 kms. during the Final Location Survey but in view 
of the requirement for the future development of Andhra 
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and Andhrathari villages, and the proposed Andhra Thari 
Railway Station, the alignment had to be slightly diver-
ted during the actual execution of the ?ruject, resulting 
in an increase of one kilometre. in the total length of the 
alignment, resulting in increase in the cost of about 
Rs. 5.35 lakhs. 

While forwarding the final location survey report to the Rail-
way Board, the Railway had mentioned that the survey 
team had actually located the alignment in the field an~ 
"collected details necessary for preparing the construction 
estimate." They had also stated that certain items of 
work, such as fixing of permanent alignment pillars, 
plain tabling etc. could not be done in the short time 
available but these would be carried out before the actual 
construction was taken up. 

The Ministry of Railways, there'fore, submit that a survey of 
alignment was conducted and the Survey Team actually 
pointed out what they could not complete in time. The 
survey team, experienced shortage of time in carrying 
out certain formal activities, expected of it, in terms of 
the Codal provisiop.s. As the performance of these acti-
vities are obligatory in terms of the Engineering Code, a 
special reference to this aspect was made by the survey 
team in their report. Necessary corrections were carried 
out during the execution of the project. Changes in the 
alignment of a railway line, in a new project are not an 
abnormal feature, even when a detailed location survey 
is carried out aftE"r observing all the necessary formali-
ties. If, during the execution o'f the project, it is con-
sidered that diversion of the alignment would be mutually 
beneficial to both the railway arid the local people, such 
changes are normally carried out during the execution 
of the project. 

During the relevant period the public demand for prOVISIon 
of transport a i iti ~ by the Railway was vehement 
keeping a view the requirements of expansion of irriga-
tion schemes, provision of good seeds, flood protection, 
soil conservation, supply of fertilizer etc. to activise the 
economy of the aren. This public demand was strongly 
supported by the loco! leaders and Ministers' of the State 

.. .. ' .. ," ;,' 
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Government of Bihar, stressing that no dent would be 
made on the poverty of the area without a railway line. 
It was in such a climate that the railway administration 
had to plan and execute the construction of this railway 
line. 

The Ministry of ai ~  would" therefore, request the Com-
mittee to re-consiclcr their observations that they cannot 
but express their displeasure at the casual manner in 
which the project has been executed." 

1.11. The Committee had desired to know the reasons for the 
utmost urgency displayed in the execution of the project to construct 
a new metre gauge branch line from Jhanjharpur to Laukahabazar 
in Samastipur Division even without a proper survey of alignment. 
The Ministry of Railways have now put forth the plea that they 
were responding to a vehement public demami for the provision of 
transport facilities. The Ministry of Railways have further pleaded 
that the Survey Team had experienced shortage of time in carrying 
out certain formal activities in terms of the Codal provisions and 
that the Team had brought to the notice of the Railway Board what 
thev could not complete in time. In support of this, it has been 
stated that changes in the alignment of a railway line in a new pro-
ject are not an ahormal featlllre, even when a detailed location survey 
is carried out after observing all the necessary formalities. The 
Committee appreciate the consideration of public demand but they 
would like to emphasize that in the process the observance of impor-
tant factors such as location survey and proper alignment should 
.ot be overlooked. 

Execution of Jhaniharpur-Laukaha bazar m.etre gauge b"anlch 
. line without 1YJ'OP€'r observance of rules and procedures (Para-
graph 2.45--Sl. No. 16) 

1.12. Commenting on the delay in the execution of the Jhanjhar-
pur-Laukaha hazar line and the wide gap in the expenditure on 
the project between the estimates and the actuals, the Committee 
in ar~ ra  2.45 of their 125th Report (Sixth Lok Sabha) had 
observed: 

"What has perturbed the Committee most is the fact that 
the line which was targeted for opening latest by the end 
of June 1975 was actually opened for p'\ssenger traffic 
from November 1976, even though. a portion of the-line 
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had been ready in all respects since January 1976 but 
due to paucity of funds and other factors it was not 
possible to push through the works to open this portion 
of the line. Ironicany the delay in opening of this sec-
tion entailed an avoidable expenditure of Rs. 2.50 lakhs 
on field establishment during January to October 1976. 
The net result bar been that the actual total expenditure 
on the project came to Rs. 2.62 crores-against the sanc-
tioned estimates or Rs. 1.97 crores only. The Committee 
feel that the execution of this project has not been hand-
led in a business like fashion. In their anxiety to keep, 
up the targets, no care had been taken to follow the laid 
down procedures with t~ :result that there hact" been 
lot of infructuous expenditure incommensurate with any 
tangible benefits. This is yet another instance in whkfl 
there has been misuse of authority and when the rules 
and procedures have been given a go-bye thereby result-
ing in avoidable infructuous ~n it re  

1.13. In their Action Taken Note dated 2ft January, 1980 the 
Ministry of Railways (Railway Board) have stated: 

"In accordance with the then policy of the Central Govern-
ment for the constr'.lCtion of new unrermmerative ~ 

jects in under-develcped areas, the State Government 
was required to heal' the initial cost of the land, on the 
project line. Although the target for opening the new 
MG line upto Laukaha Bazar was originally fixed as 
June 1975, the same could not be adhered to, due to delay 
by the State Government in disbursing the compensation 
to various land-owners. The land-owners resisted the 
opening of the line, without the necessary compensation 
having been paid to them. This aspect, together with the 
non-availability of sufficient ftw;ds during 1975-76, resul-
ted in postponment of the target date for opening Of 
the entire line. 

The conclusion that the delay' in opening the section enta~  

an avoidable expenditure of lb. 2.5 lakhs on field estab-
lishment, during J"3lluary to Oetober 19T6 is, however, 
not correct. The staff, which was available in the te ~ 

was j'USt enough to complete the works required to be 
dOna for opening the balance section, which had not been 
tampleted by JantlriPy 1976. The sIJaft and labour had 
actually been. reduced· from January 19M" onwards de-
-pem cBr-w on the actual aeea.;" aDd ~ ' ~' minimum 
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staft' was kept till the opening of the entire line. No 
avoidable expenditure was thus incurred on this project. 

As has already been pointed. ou& in reply to para 2.38 above, 
the increase in cost of the project has been due to various 
factors, most of v.:ruch were beyond the control of the 
Railway Administration. 

The Ministry of Railways submit that these aspects may 
kindly be taken in~ ac:count by the Committee in the 
context of the observations made by them." 

1.14, The ColllDloittee do not agJ:ee with the contention \ of thB 
Ministry of Railways that most of the facton ~  necessitated an 
increase in the cost of the project to construct a metre gauge brancll 
line from Jhanjharpur to Laukahabazar were beyond the control 
of the Railway Administration. On the other band, most of the 
factors other than normal escalation in the cost of labour and mate-
rials were due to the urn:ealistic and hurried manner in which detail-
ed estimates were drawn up. Further, adducing the reasons for the 
delay in the opening Of the new line, the Ministry of Railways have 
apportioned the blame on the Bihar Government for its failure in 
disbursing the compensation timely to various land owners conse-
quent to which the land owners resist~ the opening of the line. The 
Committee are of the view that the Ministry of Railways cannot 
e onera~e themselves completely from this because physical posses-
sion of the land was taken in July, 19'74 itself on grounds of urgeney 
when ftnalisation of ac:quisitilon proceedings and payment of cOmpelll-
lMtion ~ Pending. As snell, the MiniStry of Raihvays should ' ~ 
p1ll"SUed from the V'eI'y beginning with the Bihar Government to 
8xpedJte 'the disbursement of compensation so that the ir s~  
..mtch led to the delay in. the openilng of the railway line could haVe 
~ avoided. 
-. - ., 



CHAPTER n 

Recommendations or observations that have been accepted by 
Governm.ent 

Recommendation 

The Committee find that although there is no requirement under' 
the rules that enjoins on the Railways to get each and every project 
cleared from the Planning Commission, yet as a matter of conven-
tion the Railway Board does seek clearance from the Planning 
Commission befoI'e undertaking a major project like a new line or 
restoration of an old line. In accordance with the extent Qractice, 
the Ministry of Railways did write to the Planning Commission on 
17 October, 1973 asking them to convey their concurrence for taking 
up the restoration of the line between Chhitauni and Bagaha and 
also to allot necessary funds for the same. The Planning Commis-
sion had also been requested to give an early dedsion as the wotk 
On the project had already been scheduled to be inaugurated by the 
then Prime Minister on 22 October, 1973. The Planning o i~ 

sion were prompt in their reply in as much as they wrote back on 
20 October, 1973 saying that it was difficult to take a definite view 
on the scheme as it had to be considered along with other schemes 
for construc;tion of new lines or restoration of dismantled lines for 
determining the inter se priorities of all schemes. The Planning 
Commission had also advised the Railway Bo"'xd in the instant case 
to ensure that the Governments of Uttar Pradesh and Bihar agreed 
to take up the river training works which would be required in con-
nection with this line as in terms of the recommendations made 
by the Gandak i~  Level Committee the cost of river training 
works had to be shared by the Governments ofU.P. and Bihar. 

[Sl. No. 4 (Para 1.63) of Appendix to 125th Report of PAC 
(1978-79) (Sixth Lok Sabha)] 

Action Taken 

The observations of the Committee have been noted. 

[Ministry of Railways (Railway Boal"d) O.M. No. 79-BC-
PAC/VI 1125(1-8) dated 7 December, 1979] 

10 
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From the correspondence exchanged between the Ministry. ·of 
Railways and the Planning Commission in regard to restoration-of 
this work, the Committee tlnd t ~ in 1974 the Ministry of Raiiways 
had been advised by the Planning Commission not to take up this 
work. The view of the Planning CommIssIon was that there was 
. hardly any room for taking up 'unremuperative' railway projects 
for promotional purposes and at that point of time it was essential 
to maximise the use of railway capacity which had already bee.n 
built up as a result of heavy investments made in the recent past. 
Moreover, the Planning Commission felt that if this project had to 
be taken up, it must be considered as a line required for developing 
a backward area and On that ground 'its inter se priority would have 
to be determine. It was not till 26 February, 1977 that on some 
information and troffic estim'ltes subsequently proved by the Rail-
ways, 'the Planning Commission accepted that ~t is could be consi-

~ dered a bridge link which was justified on economic grounds but 
~ even then the Planning Commission had advised further investiga-
tions. The Committee find that even as the correspondence was 
going on with the Planning Commission, the Railway Board were 
proceeding in their own way to ensure t ~t the project was pushed 
through overlooking the fact that this was going to be unremunera-
tive and the State Governments concerned had not agreed to share 
the cost of river training works. At one stage the Railway Board 
even offered to bear the cost of the training works in case the State 
Governments declined to do so. 

[81. No.6 (Para 1.65) of Appendix to 125th Report of PAC 
(19'78.79, (Sixth Lok Sabha)1 

~~~~ 

The o ~r a~on~ ~ the 0 jtt~ ~ e beeJl. lloted. 

[Ministry of &i!Wllys(Rai1wav oa~  O.M. No. 7.9-BC-
PAC/VI 1196 (l4l) dated v December, Ut'J9] 

~~~~ 

Not o'nly that. 1lle llailwl\Y Board actp.ally ~o~ee e  tQ. e e ~ 
the work without waiting for the clearance from the Plannipg 
Commission. So-much-so that even tenders for the suhstructUre ot 
t~~ br4dqe h".fi ~i te  but a~t  Qe a~ er  a:; itw.,s felt 

~ ~t r- t ~ -qntU ~ delir T'ositifln emerqed with re e~n e to 
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the sharing of the cost of guide bunds and protection works by the 
.. Governments of U.P. and Bihar, processing of tenders would be 
,premature. However, several preliminary works, which included 

the constI'uction of the rail link between Bagaha and Madanpur 
at a cost of Rs. 67.69 lakhs, had been undertaken before a decision 
had been taken for the construction of the railway bridge or for 

. the river training works. The total expenditure on such works 
booked upto the end of March, 1977 amounted to Rs. 1.49 crores 
although the physical progress was only to the extent of 6.5 per 
cent. Explaining the reasons for the advance action taken by t}:le 
Ministry of Railways (Railway Board) it has been stated that this 
was necessary "in view of the urgency of the work expressed at 
that time." -

[S1. No.7 (Para 1.66) of Appendix to 125th Report of PAC 
(1978-79) (Sixth Lok Sabha)] 

Action Taken 

The observations of the Committee have been noted. 

[Ministry of Railways (Railway Board) O.M. No. 79-BC-
PAC/VI/125(1-8) dated 7 December, 1979] 

Reeommendation 

Another disquieting feature was that such a major modification 
in the alignment had been made without the prior 8Qproval of the 
Railway Board as required under the rules. Unfortunately it wail 
left to Audit to point out that an essential codal provision had been 
overlooked by tlie Railway Administration inasmuch as no prior 
approval of the Ministry of Railways (Railway Board) had been 
taken. On the basis of Audit Objection expost facto sanction of the 
Railway Board was obtained. Again, the reason given for delay in 
obtaining the Railway Board's san"tion for the material modifica-
tion has been that 'tight target' made the entire organisation busy 
with the work of actual execution and they had no time to obtain 
the necessary sanction. The Committee cannot be persuaded to 
believe that a project of this magnitude could be executed in such 
a haste. 

[S1. No. 11 (Para 2.40) of Appendix to 125th Report of PAC 
(1978-79) (Sixth Lok Sabha)J 
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Action Taken 

Increase in the length of the alignment by 1 Km. was entirely 
due to re-location of the Andhrethari station. As the execution of 
the work on this project was being carried out on almost a war 
footing. the officers and staff remained busy in the field. In view 
of the limitations of time available, for completing the project, they 
could not devote timely attention to the observance of all the 
necessary formalities. This resulted in the delay. 

The Committee's observations have, however, been noted. 

[Ministry of Railways (Railway Board) O.M. No. 79-BC-
PAClVII125(9-15) dated 25 January, 1980] 



CIIAFl'EB m 

~en ~(  or olJservatiom which tb.e o~ itt ee flo n ~ 
i~~e to Pm'SUe in the ~ t' of t ~ ~iies re ~i e  o ~' '~ ~~nt 

e o~ ation 

'The Committee note that one of the piers of the railway bridge. 
across the river Gandak, which connected the terminal stations of 
~ i a ni on Captainganj-Chhitauni (U.P.) section and Bagaha 
on Markatiaganj-Bagaha (Bihar) section of the North Eastern 
Railway, was washed away in 1924. Since then the bridge had been 
abandoned and no attempt was made to reconstruct the bridge as 
"it was felt that it was not worthwhile building the bridge". In 
1971, following the visit of the then Minister of Irr'igation and Power 
to the area, a High Level Technical Committee was constituted by 
the Ministry of Irrigation and Power in consultation with the Gov-
ernments of U.P. and Bihar to go into the problem of stabilisation 
of the river Gandak This Committee had recommended establish-
ment of control points along the course of the river with a view 
to stabilise its course and one such control point was proposed to be 
located at Chhitauni Ghat. In May 1973, the then Minister of Irri-
gation an,d Power (Dr. K. L. Rao) wrote to the Ministry of Railways 
s estin~ that advantage may be taken of this ('(Introl point for 
construction of a railway bridge, which in his opinion would serve 
the dual purpose of providing communication link as well as a. con-
trol structure to check the river's movement westwards. 

[S1. No.1 (Para 1.60) of Appendix to 125th Report of PAC 
(1978-79) (Sixth Lok Sabha)] 

Action Taken 

It has been stated that no attempt was made. to reconstruct the 
bridge as "it was felt that it W?s not worthwhile building the 
bridge". This statement does not bring out the position fully and 
correctly. As had been stated by the Chairman Railway Board 
before the PAC no attempt was made to re"onstruct the bridge as 
"it was felt that it was not worthwhile building the bridge, unless 
'the river was tamed". 

14 
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It has been stated that Dr. K. L. Rao wrote to the .Minister of 
Rarivv'ys ;isugg_esilng that a'dvantage may be' ~en o£ this control 
pbmt for constiiicllon of a railway ri ~ .... "· hi 'ibis connection. 
a reference is invited to Dr. K. L. Rao'5 letter dated lath May, 19'73. 
A reference to Dr. K. L. Rao's letter would indicate that he had 
Nggestei:i a regull1tot or a btfdge at some suitable poiIit to rectify 
the westward movement of the Gand8Jt artd he had given this sug-
gestion to the High Level Gandak Technical Committee. He had 
further suggested that in view 6f the ~ an  of the local public, 
a bridge of the Gandak near Chittauni appeared to be useful as it 
woUld serve the aulii purpose of providing a comIll1.iiiicatlon link 
as well as a control structure to check the river's moveme,ntS 
towards t ~ west. 

In this connectloh, Para 14.2.2.3 of the sm.nmary of th.e itecoth:.. 
mendatiohs of ihe Report of the Gandak High Level Comnufte,e 
reproduced below is relevant:-

"The river can also be trained along a suitable alignment by 
the utilisation of structures required for other r s~s 

such as rail or road bridges, diveTsiorui workS Such as 
weirs barrages etc. Such struCtutes With adequate water.-
ways, if located at suitable interVals coilld hieet the 
obJective of stabilising the river oi rs~ in a central 
channel to a conSiderable eJttent. The itnPortaril!e and 
necessitY of suitable number of proper all weather meanS 
of n ni ~tion across fue riv&r ean ha:riby Be over-
emphasised for the ~ ~ o ~nt of this ~ t a:re~ i~  

has reinaiited backward for wartt of these and t i~r fad:" 
lities. It is undf!tstbod tha,! the re~t rati( i of the a tairi~ 

gQnj-=-Bagaha: raHway lirik which has remaiIied disrupted 
Sliice 1924 is tinder ~ ti~e ae~ti ri of ttre RAilways. 
MaCIel studies indicated that s ti ~ of t ~ railway bridge 
n~ar actoss SeCtion. No 47 woillll' be sdi'ta ble' a"na the 
construction of t ~ briage will s t i ~ the fiver 116* 
in a distance ,of abOut 5 ns~ on either Side: Tnis RAtt'-
way bfidge and dth(;r road 1:5t'fdges, when tak-en up, shOUld 
~ suitably si~  to  enable ffiem to ~rt e fall berieflt Of 
tne system of thf! floOd 'P1'6tect1brt works, extm1ng anu 
propbsea, al&tg the Gahaalt aiia a ~o to serve ~ cbntrol 
~ i tiires for stabllisation of t' ~- rlvt!r flow ill a- ~trat-
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ised course. The construction of control points merely 
as river training work was not considered economically 
feasible. 

[Ministry of Railways (Railway Board) O.M. No. 79-BC-
PAC/VI/I25(1-8) dated 7 December, 1979] 

Recommendation 

Thereafter the Ministry of Railways (Railway Board) plunged 
into action. In June 1973, the Railway Administration was directed 
.to carry out urgently a survey for the restoration of Chhitauni-
Bagaha rail link. In July 1973, the Railway Administration sub-
mitted to the Railway Board an estimate amounting to Rs. 6.74 crores 
representing the cost of the railway bridge, the rail link, stations 
and buildings, residential quarters etc. entirely chargeable to the 
Railways. The Railway Administration was directed in August, 
1973 to obtain formal acceptance of the State Governments of Uttar 
Pradesh and Bihar to the arrangements regarding sharing of the 
cost of training works, which had been recommended by the Gandak 
High Level Committee. In September, 1973, the Governments of 
Uttar Pradesh and Bihar were also requested to convey their accep-
tance to bear the initial costs and the maintenance of all training 
works falling in their respective territories. Simultaneously on 
5 September, 1973, the then Chairman, Railway Board re<!orded on 
the relevant file that "the Minister of Railways has decided that the 
function in connection with the Chhitauni bridge will be held on 
the 22 October, 1973. For Chhitauni bridge probably the founda-
tion stone will be laid by the Prime Minister herself." The Chair-
man, Railway Board had further directed that as the Minister of 
Railways would be having a meeting with the Board on the 13 Sep-
tember, 1973, the file for sanctioning of the project must be got 
ready for obtaining the orders of the Minister. The formal appro-
\Tal of the Minister to a total estimate of Rs. 6.74 crores to coveT 
the cost of Gandak bridge proper and the rest of the Railway line 
but excluding the cost of training works was sought by the Chair-
man, Railway Board on 18 October, 1973 and the same was accorded 
by the Minister on the same day. It had also been recommended 
that the work might be approved out of turn during the then cur-
rent financial year as it was "considered to be very import"nt for 
the development of the backward areas of Eastern U.P. and Bihar, 
which are at present having very uns!'Itisfactory communications and 
are cut off from each other." Administrative approval to the propo'-
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sal was conveyed to the Railway Administration telegraphically and 
since this was a non-budget Vlork, an application for token advance 
f)f Rs. 1000 from the Contingency Fund of India was put up for 
sanction on the same day (18 October, 1973). 

[Sl. No.2 (Para 1.61) of Appendix to 125th Report of PAC 

(1978-79) (Sixth Lok Sabha] 

Action taken 

It is not strictly correct to state that the Ministry of Railways 
plunged into action only after the receipt of Dr. K. L Rao's letter 
ef 18-S-73. The proposal for a survey for restoration of Chhitauni-
Bagaha had been sent by the North-Eastern Railway on 6-5-73 on 
the basis of public demand which had been projected very strongly, 
in AQril 1973 during the Prime Minister's visit and a survey was, 
therefore, sanctioned. 

[Ministry of Railways (Railway Board) O.M. No. 79-BC-
PACjVI/I25(1-8) dated 7 ~e er  1979] 

Recommendation 

The Committee are astonished at the quick pace with which the 
whole project was processed and pushed through in the Ministry 
of Railways after the then Minister of Irrigation and Power had 
suggested in May 1973 that the restoration of railway bridge near 
Chhitauni might be considered in the context of the river training 
scheme for Gandak. Within a short span of about six months, a 
bridge which had 'been abandoned for about half a century, and 
which was considered 'not worthwhile' assumed sudden importance. 
Not only the estimates for the construction of the bridge were got 
prepared and approved urgently but even the work on the project 
'Was got inaugurated by the then Prime Minister herself on 22 Octo-
ber, 1973. It is interesting to note that a project which had been 
conceived as a part of the integrated scheme for the Gandak river 
training work soon acquired a very high importance in the deve-
lopment of backward areas of Eastern Uttar pradesh and Bihar. 
It is significant to note that the scheme was changed thou£{h there 
was no decision on record to abandon the integrated scheme. 

[SI. No. 3 (para 1.62) of Appendix to 125th Report of PAC 
(1978-79) (Sixth Lok Sabha)J 



Norm8ily when a decision is taken in principle that a work is to 
be started., the Railway Ministry deals with the case expeditiously. 
'l'here was a pressing public demand for the restoration of the line. 
The construction of the Valmikinagar Barrage and certain river 
training works h8d to a large extent stabilized the river and it was 
technLalIy feasible to construct a bridge on the Gandak with suit-
able guide bunds which woU'ld maintain a central channel in the 
!'each of the river and project the railway embankment. The pre-
paration of the estimate of the bridge and" the: te!ltdtation of the 
link is not a difficult task and tbe Railway cail pl'-epc1te such lin 
estbnate within of months. Whiie commurticatmg the sanction, dUe 
eautron was taken in thai the Railway was advised that no eXliendi'-
ture was to be incurred on the bridge till all the te~ ni a  ~t i s 

of the guide bunds and training works were decided after model 
studies. 

There is no question of abandoning the integrated scheme as the 
railway bridge was to serve as a control point also in addition to 
helping in the restoration of communications between the backward 
areas of U.P. and Brnar. -It is bec"'use of this fact that this bridge 
would serve as a control point, the Railway could ask the State 
Governments to bear the cost of the river training works. Dr. K. L. 
Rao in his letter dated 12th October, 197"J had him!lelf stated that 
the ondge would form one of the control p"ints for the proper 
training of the unstable Gand"'k river besides providinQ' a mucn 
needed communication link between the backward districts of 
Bihar and U.P. 

rMinistry of Railwl'lvs (' ~i a  Board) O.M No. '79:-Be-
PAC/VI/12S(1-B) dated 7 December, 1'9191 

:Recommendation 

Whereas in the earlIer case dMlt with in the previous Chanter; 
the Committee have ~  a:ri dccasion to deal with the pI'oblenr of 
unprinCipled apnroach fij the question regarding construction of ri~  
railway lines ~  reSt6fa't'iott "9iorks. the present casce hilthlil:t1iftf 
some of the ~ arin~ snort('otnings noticed in tlie actual exectmolt 
of a pro,-ect which nad been sanl"tioned on grounds ot lltl!ency. The 
Committee note that in M!lY. 1913. the North-Eastern Railway Ad-
ministration had submitted ~n abstract estimate of lis. ? 28 crores 
for the construction of new metre gauge branch line (42.55 Kms.) 
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from anj ar ~ to Laukababazar in Samastipur Division. At the 
inskn.ee of the Railway Board the Railway AdnUnistration carried 
oui a final location survey and submitted a Survey report and detail. 
ed estimate to the Railway &ard on 28th JUJl.y, 1973 showing the 
estimated eost of the project as Rs. 2.93 erores (inclusive of cost of 
iand and rolling stock) and the length of the line as 42.3 s~ The 
Committee have been informed that the sanctioned project cost, 
excluding the cost of land, was Rs. 1.97 crores. But the actual expen-
diture on the project, which was around Rs. 2.5 crores in June, 1977 
had. finally gone up to Rs. 2.62 crores thus showing an increase of 
Rs. 65 lakhs (32 per cent) over the sanctioned estimate. The Com-
mittee regret to find that the increase in the expenditure by Rs. 65 
lakhs is not entirely attributable to the notmal escalation in the cost 
of labour and material. There are wide gaps between the estimates 
and the actuals of several items, which lead to Committee to conclude 
that the detailed estimates had been drawn up hurriedly, unrealis-
tically and without any proper survey. Some of these cases are dealt 
with in the succeeding paragraphs. 

[S1. No.9 (Para 2.38) of Appendix to 125th Report of PAC 
(197'8-"79) (Sixth Lok Sabh9)] 

Action Taken 

An Engineering Feasibility Study and Traffic A1?preciation for 
the constru'.?tion of a new MG line from Jhanjharpur to Laukaha-
hazar was sanctioned by the Railway Board in Aug. 71. The survey 
report which included an abstract estimate for Rs. 2.2 crores was 
submitted by the Railway Administration in Jan. 1972. 

Keepihg in view the urgent demand made by the Public during 
the then Minister (jf Railways visit to Laukahabazar on ~ -'  for 
the construction of a new railway line in the interest of development 
of this under-developed area, tHe Nor1ih Eastern Railway al>proached 
t ~ Railway Board, in May, 1973, for sanction to the abStract estimate 
amounting to Rs. 2.2 crores. The Railway Board aslted the Railway in 
June 1973 to carry out a Final Location Engineering survey arid 
submit the survey report by middle of July, 1973. Accordingly. the 
survey waS' carried out arid the survey report along with the detailed 
estimate amounting to Rs. 2.93 crores. for a length cf 42.3 Ktns. was 
submitted by the railway in' July 1973. The estimated cost of Rs. 
2.93,39.350 (Gross) including the cost of land, amountin'! to Rs. 
62.12 201 an'd the cost {If rolling stock amounting to Rs. 34.93.000. The 
cost of the nt"oject, excluding the coSt of l.anct and rollirtg stock, was 
Rs; 1,96,34,000. 
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Sanction was accorded to the construction estimate amounting to 
Rs. 2,58,51,140 excluding the cost of rolling stock, in June 1974. Ex-
cluding the cost of land, the sanctioned cost of the project was &. 
2.59-0.62--1.97 crores. The actual expenditure on the project up to 
Sept. 1973 was Rs. 2,61,46,866 say Rs. 2.62 crores, resulting in an 
increase of about Rs. 65 lakhs over the sanctioned estimate, exclud-
ing the cost of land. Apart from the increase in the cost of labour 
and materials, the increase in the cost of the project over the esti-
mated eost was due to (i) increase in the length of the alignment by 
one kilometre, (ii) increase in the length of water-way of major 
bridges, (iii) increase in the number of minor bridges, (iv) increase 
in the number of level crossings, (v) provision of rail fencing along 
the track passing parallel to roads, (vi) provision of covered goods 
shed at Vachaspatinagar, Pautauna and Laukahabazar and (vii) 
provision of higher plinth for the buildings. 

The increase in the length of line by one kilometre was neces-
sitated by the requirement of future development of Andhra and 
Andhrathari villages, and the need for future expansion of station 
yard. The increase in the water-way of bridges including the number 
of bridges, provision of rail fencing and increase in the level crossings 
was made at the instance of Government of Bihar. These are accom-
modation works and are to be borne by the Railway Adminstration 
in terms of Rule 11 of the Indian Railway Act, 1890. Owing to un-
precedented floods, during 1975, it was considered necessary to raise 
the plinth of the buildings to kee1,) them above the latest high Flood 
Level. Provision of covered goods shed at the three stations, which 
was not anticipated earlier, was considered necessary at the time 
of construction of the rail link, keeping in view the actual needs. 
As these factors were based on subsequent events, they could hardly 
have been anticipated or taken care of at the time of the final loca-
tion survey. While it is correct that the increase in expenditure of 
Rs. 65 lakhs :i:s not entirely due to normal escalation in the cost of 
labour and materials the Ministry of Railways submit that the con-
clusion that the detailed estimate had been drawn up hurriedly, 
unrealistically and without any proper survey does not automatically 
follow therefrom. As already mentioned above, various pressing 
extraneous foctors which arose subsequently contributed to the 
increase in the magnitude of the work resulting in increase in cost. 

[Ministry of Railways (Railway Board) OM No. 79-BC-PAC/VI 
125 (9.15) dated 25 January, 1980.] 

Recommendation 

As per detailed estimates the total quantity of earthwork in 
formation was assessed at 7 lakh cu.m. for original work and Q.70 
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takh CU.m. for maintenance at an estimated cost of Rs. 21.36 lakhs. 
According to the calculations made by the Ministry of Railways the 
actual quantity of earth work executed was 7.78 lakh cU.m. against 
the estimated quantity of 7 lakh cU.m. This represented an increase 
of 11.1 per cent over the estimated quantity. However, the actual 
expenditure inC'UlTed on earth work in formation amounted to Rs. 
46.97 lakhs against the estimate of Rs. 21.86 lakhs thus recording an 
increase of about 115 per cent over the estimated cost. A bulk of 
the increase in the cost of earth work in formation has been attributed 
to the very low rates provided for in the estimate which proved to 
be unrealistic due i'o unforeseen factors. It is seen that the rate for 
earth work provided in the sanctioned estimate was Rs. 31.20 per 10 
cu.m. against which the average rate that actually obtained on the 
project was Rs. 60.40. And the unforeseen factor was that 1Jhe esti-
mate rate had been based on the prevalent rates on Samastipur-
Muzaffarpur conversion project whereas the conditions on this pro-
ject route proved to be more arduous by way of commtmications. 
It is difficult to be convinced by such far fetched explanations now 
being offered by the MirJstry of Railways. 

[S1. No. 12 (Para 2.41) of Appendix to 125th Report of PAC 
(1978-79) (Sixth Lok Sabha)] 

Action a ~n 

While the quantity of earth work in formation, as per the original 
survey report was about 7 lakh cu.m., the quantity actually executed 
was 7.78 lakh cu.m., as has been pointed out by the Committee. The 
cost of earth work as provided in ihe estimate was Rs. 21.86 lakhs 
and the actual expenditure as indicated by the Audit was Rs. 49.90 
lakhs. The break up of the excess as already recorded in Qara 2.23 
of the Committee's report is as under:-

Rs. Lakhs 

(I) Increase due to repairs of rain-cuts and flood damages. 2'93 

(2) Variation between the estimated rate and the rate obtaining in early 
stages of construction. 13'85 

(3) Increase in quanti tv of earth work due to longerlength of the line and higher 
forma tion in certain stretcht'S. 4' 7 I 

(4) Increase due to other factor like increase in labour rates, Bihar Bund, 
lluctuations in tempo of work and lower productivity oflabour drawn 
from land-owners. 6· 56 

Total 

The rates provided in the estimate were based on 1Jhe prevailing 
rates on the Samastipur-Muzaffarpur conversion project. These rat~s 
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were a.doJ>ted, as more authentic rates actually applicable to the 
areas were not available with the survey team. The project area 
~~ere  r~~ lack of transport facilities and means of conununica-
tion, and thiS was an important factor, which not only afiected 
~ rt uf trained labour from outside the project area, but also resu-
lted in increase of overall rates for labour and materials. ~ general 
~~ies in the project area were very much higher than those prevail-
ing on the Samastipur-Muzaffarpur conversion project. 

The NIiDi8try of :Railways request the Committee to give due 
weightage 1b those factors. 

~ . 

[Ministry of Railways (Railway Board) O.M. No, 79-BC-PACIVII 
125 (9.15) dated 25 January, 1980.] 

Recommendation 

The Committee further note that although the sanctioned 
e~ti ~te did not provide for any road decking on the rail bridge on 
KamllibaIan river, temporary road decking was subsequently. pro-
vided for at a cost of Rs. 2.89 lakhs. When asked why could not 
fue provision for temporary road decking be made In the original 
eStilnates, the Railway Board replied that the provision of road 
decking was thought of as' a means to continue the construction 
activity during the rainy season as well in order to achieve tight 
target. In this context it is interesting to note that by the time the 
road decking was completed :md opened to traffic, the work on the 
projected J..tile from Jhanjharpur to Andhnathari (now Vachaspati 
:t{a:gar) had already been completed and most of the materials inclu-
ding quary products were carried by rail only. Thus the purpose for 
which road decking was provided was not achieved. 

[Sl. No. 13 (Para 2.42) of Appendix to 125th Report of PAC 
(1978-79) (Sixth Lok Sabha)] 

Action Taken 

The need for provision of road decking on the rail bridge Kamla 
Balan river was felt in April 1974, for transporting materials for 
Jhanjharpur-Laukaha Bazar project. This work was, therefore, 
taken in hand immediately, with the intention of completing it with-
in 3 months. It could, however, not be completed and opened ac-
cording to schedule, as the Sta:te Govt. who were required to CO"lS-
truct the approach roads, could not complete the same till June 1975. 
As soori. as the road approaches were ready, the road decking was 
opened to traffic. While it is true that part of the material was led 
to the project site by other means, the road decking was put to the 
:t ~t use possible immedia,tely after its opehlng for comp1etlng the 
~  
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~t  j ~taij  ;it ~  ~ : ~ntione  t~t tl1e State Govern-
ment .of :s~r ~~ ~ peen jnterested in the· retention of the rgad 
decking, e e~ a ~er t,p.e completiop. of the proj.ect. The maintenance 
~ i ( e ~ tin  ~r  for the road decking on the railway bridge 
~ ~ei:r:t  ~si by the t~te Govt., since the date it was opened to 
traffic. The state Government have recently intimated that would 
like the road q,ecpng to be retained for a further period of 10 years, 
ap,Q that t~e  would continue to pay the maintenance and operating 
~ ; ar es  The matter is under correspondence with the State Govern-
went and Jhe State Govt. have been asked to communicate their wil-
·lipgness to bear the depreciated cost. Under the circumstances, the 
facility provided in 1975 not only served its purpose at that time to 
the maximum extent possible in the execution of the project, but also 
serves the local Qopulation of the area even noW. The State Govt. 
is contributing t'owards its maintenance. 

[Ministry of Railways (Railway Board) OM No. 79-BC-PACIVI! 
125 (9-15) dated 25 January, 1980.] 

Rlecommendation 

It is further to be noted that in their anxiety to keep up 
the tight schedule laid down for completing the work on the pro-
ject, the Railway Administration first laid a section of the track 
with 50 lbs. rails instead of the 60 lbs. second hand rails as had 
been provided for in the final location survey and traffic apprecia-
tion reports. Very shortly the-reafter the· non-standard rails laid 
earlier were replaced by second hand 60 lbs. rails which resulted 
in avoidable expenditure of Rs. 39,00'} on account of laboUr charges 
alone. The total infructuous expenditure on this count has not been 
calculated. 

[S1. No. 14 (Para 2.43) of Appendix to 125th Report of PAC (1978-79) 
(Sixth Lok Sabha] 

Action Taken 

As has already been pointpd out the project area laeked means 
of transportation and communication. It was, therefore, a ~o te  

~e ess \:r  tQ provide some r~ ti a  means of transportation for 
o e~ent 9f Vap!?\l.$ coD1ltructipp. IIUtterWs, in ~  P. Way 

materials, for completing the project. By linkin.g part oj the traek: 
length with 59 lb. rails, "Which were readily available, it was oos-
t;ible to lay a departmental siding on the alignment of the project 
line which ~na e  ~onstr tion m,aterial being JIloved expedi.tioU$ly. 
In t ~ absence of the $iding, the work would perhaps not have been 
completed. ~ estimate caters ,;for construction materials been 
tra rt~  T-P,e fIlethoq of transportation is not specified, and 
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even if it were given, it can always be modified by the constructioa 
engineers to suit the conditions at site i.e. as the occasion de-
mands. The expenditure incurred in laying 50 lb. rails, for open-
ing the project is, therefore, a charge to the transportation of COD-
struction materials. If 60 lb. rails had been available earlier, these 
could have been used for laying the construction siding in the first 
instance. Unfortunately, 60 lb. rails were not readily available. If 
the project officers had waited fort the releases from Samastipur-
Sonpur Conversion project being made available, it would have 
unnecessarily delayed the laying of the siding with consequent 
delay in transporting materials on the project. The Ministry of 
Railways submit that, under the circumstances, the expenditure 
incurred in laying 50 lb. rails, cannot be considered as infructuous. 

[Ministry of Railways (Railway Board) O.M. No. 79-BC-PACjVlI 
125 (9-15) dated 25 January. 1980)] 

Becommendation 

Yet another disturbing feature is the extra payment made 
by the Railway Administration to the private contractor for the 
suWly of screened shingles. The Committee have no doubt that 
the quantity of shingles supplied by the contractor at exorbitant 
rates could have definitely been arranged d€Qartmentally only if 
care had been taken to assess the requirements as also the compara-
tive price payable to the contractor vis-a-vis departmentally cost 
for supply and transportation. 

[S1. No. 15 (Para 2.44) of Appendix to 125th Report of PAC 
(Sixth Lok Sabha).J 

Aetion Taken 

As already explained in this Ministry's reply to point No. 17 
on which written information was desired by the PAC the sto ~ 

of shingle of 38 mm size and 19 mm which were available in the 
quarries of the construction organisation at Balbal were primarily 
meant for conversion work between Samastipur and GorakhQur. 
The shingle available at the open line quarry at Bhiknathori was 
meant for open line and was consumed subsequently by open line. 
Had this departmental stocks of shingle been diverted for Jhanjhar-
pur-Laukahabazar construction project, it would have only resulted 
in aVOidable delay fOr the cOInQletion of those projects for which 
the material had been arranged de-partmentally. The -deciding 
factor for calling for tender and resorting to purchase through con-
tract was non-availability of wagons and the erratic movement due 
:to railway strike and other disturbances in Bihar. For adhering 
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to the targets for the project it was necessary to exploit other 
source of transport of shingle and this necessitated calling for 
tenders wherein full option of source and mode of transport was 
afforded to tenderers. O;?en tenders had been invited and lowest 
rates had been accepted after negotiation. Sufficient efforts had 
also been made by the Railway Administration to award the contract 
at the lowest possible rates. In this case the Railway had no alter-
native but to accept the supply of shingle from fresh sources. 
Hence the question of comparison with any other rate and incur-
rence of extra cost does not arise. 

[Ministry of Railways (Railway Board) OM No. 79-BC-PAC!VI! 
125 (9-15) dated 25 January, 1980). 



CHAPTER-IV 

RECOMMENDATIONS OR OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH 
REQUIRE REITERATION 

Recommendation 
Though the Planning Commission had not given its clearance to 

the scheme and the State Governments had also expressed in the 
meantime their inability to bear the ex;,:>enditure on river training 
works, the· Ministry of Railways proceeded with its pace totally 
in disregard of the normal pro::edure. The project was formally 
inaugurated on the 22 October, 1973 as scheduled and on 9 November, 
1973, the Ministry of Railways communicated the sanction to the 
estimates of Rs. 6.74 crores fOr the restoration of Chhitauni-Bagaha 
metre gauge rail link. When asked about the compelling circum-
stances and urgency under which the Ministry of Railways had 
communicated their sanction on 9 November, 1973, the Chairman 
Railway Board stated in evidence that "the' Minister wanted this 
work through". On being asked why this particular J;?roject got a 
priority when there were so many other backward areas in the 
country, the Chairman, Railway Board further stated: "It is not 
for me to answer that". In reply to yet another question whether 
the fact that the then Prime Minister herself wanted to go out 
there and simultaneously open a project was a reason for sanction-
ing the r,lroject, the Chairman, Railway Board stated: "That is one 
of the reasons recorded". All this dearly shows that the sanction 
of project was rushed through more for extraneous reasons than 
for the genuine requirements of the area and the r,leople at that 
point of time. This is also borne out by the fact that the State 
Governments of U.P. and Bihar showed no keenness to the urgency 
of scheme although the matter was addressed to them by the then 
Minister of Railways himself. 

[S1. No.5 (para 1.64) of Appendix to 125th Report of PAC 
(1978-79) (Sixth Lok Sabha)] 

Aetion Taken 

The project was sanctioned because there was a public demand 
fOr restoration of the rail link. Moreover the cQnstruction of the 
bridge and river crossing at tllat point of time was found techni-
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cally feasible and was to serve as a control point for the Gandak 
as envisaged by the Gandak High Level Committee. The State 
Govts. particularly, Uttar Pradesh, were keen on this project as 
it would be evident even from Dr. K. L. Rao's letter of May '73. 

[Ministry of Railways (Railway Board) O.M. No. 79-BC 
PAG/VI/125(1-8) dated 7 December, 1979.] 

BeeolmllelldatioD 

From the foregoing paragraphs, the Committee can only conclude 
that the decision taken in this case have been taken on ad hoc 
basis without taking into consideration the relative importance of 
the scheme or the economic feasibility of the project. This is a 
glaring instance of misuse of political authority disregarding not 
only the views of the Planning Commission but also the lack of 
enthusiasm on the part of the State Governments concerned. This 
is deplorable to say the least. 

[Sl. No.8 (Para 1.67) of Appendix to 125th Report of PAC 
(1978-79) (Sixth Lok Sabha).] 

Action Taken 

The project was undertaken in accordance with the policy an-
nouncement made by the Railway Min.ister in 1973-74 and reiterated 
by him in 197.f-75 that "restoration of dismantled lines could be. 
undertaken so that the pee Qle who enjoyed railway facilities in 
the past and were deprived of them during the Second World War 
or on account of floods etc. have these facilities back again". The 
restoration of this particular line  was undertaken to connect thot 
backward areas Gf U.P. and Bihar and also to serve as a control 
point for the Gandak River. The construction of this line had a s~ 

been subsequently accepted by the Planning Commission on econo-
mic grounds. The U.P. Government have also communicated in 
September '78 their willingness in Qrinciple b pay Rs. 5.1 crores 
towards the river training works and had earlier depos'ited 
Rs. 80 lakhs. The Bihar Govt. have not paid their share amounting 
to Rs. 2.6 lakhs and efforts would continue to be made to persuade 
them to pay their share of the cost. However, the work on the 
bridge itself has not been taken in hand so far, as the final design 
of the bridge and the guide bunds have to be decided in the light 
of the recent radical changes in the course of the river. It is not 
correct to state that decisions were taken on ad hoc basis without 
taking into consideration the importance of the scheme or the 
economic feasibility of the project. 

[Ministry of Railways (Railway Board) O.M. No. 79-BC-
PAC/VI/125' (9-15) dated 25 January, 1980.] 



Recommendation 

The Committee find that in the final location survey ~ort the 
length of the projected line was shown as 42.3 Kms. but during 
the execution of the project the alignment had to be materially 
modified as it was found that the alignment proposed during S'Ul"Vey 
was passing through two villages which was not considered a desir-
able feature. The effect of this modification was that the length 
of the alignment increased on one Kilometre, entailing increase 
in estimated cost by Rs. 5.35 lakhs. While explaining the reasons 
why this change in alignment became necessary, the Ministry of 
Railways have stated that due to severely limited time available 
for field work several essential  items of field work were omitted 
for the time being. The Committee have not been awrised of the 
reasons for the utmost urgency displayed in the execution of the 
project even without a proper survey of the alignment. The Com-
mittee cannot but express their displeasure at the casual manner 
in which this t;Jroject seems to have been executed. 

[S1. No. 10 (Para 2.39) of Appendix 125th Report of PAC 
(1978-79) (Sixth Lok Sabha)] 

Action Taken 

It is correct that the length of the projected line was fixed as 
42.3 kms. during the Final Location Survey but in view of the 
requirement for the future development of Andhra and Andhrathari 
villages, and the proposed Andhra Thari Railway Station, the align-
ment had to be slightly diverted during the actual execution of 
the Qroject, resulting in an increase of one kilometre in the total 
length of the alignment, resulting in increase in the cost of about 
Rs. 5.35 lakhs. 

While forwarding the final location survey report to the Railway 
Board, the Railway had mentioned that the survey team had 
actually located the alignment in the field and "collected detllils 

. necessary for preparing the construction estimate." They had also 
stated that certain items of work, such as fixing of permanent align-
ment pillars, plain tabling etc. could not be done in the short time 
available but these would be carried out before the actual con-
struction was taken up . 

. The Ministry of Railways, therefore, submit that a survey of 
alignment was conducted and the Survey Team actually Qointed out 
what they could not complete in time. The survey team, experi-
en ~ s orta e of -time in car.rying out certain formal activities, 
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expected of it, in terms of the Codal provisions. As the perform-
ance of these activities are obligatory in terms of the Engineering 
Code, a special reference to this aspect was made by the survey 
team in their r«:Qort. Necessary corrections were <:arried out dur-
ing the execution of the project. Changes in the alignment of a 
railway line, in a new project are not an abnormal feature, even 
when a detailed location survey is carried out after observing all 
the necessary formalities. If, during the execution of the project, 
it is considered that diversion of the alignment would be mutually 
beneficial to both the railway and the local people, such changes 
are normally carried out during the execution of the project . 

. During the relevant period the >.Jublic demand for provision of 
transport facilities by the Railway was vehement keeping in view 
the requirements of expansion of irrigation sChemes, provision of 
good seeds, flood protection, soil conservation, suWly of fertilizer 
etc. to activise the economy of the area. This public demand was 
strongly supported by the local leaders and Ministers of the State 
Government of Bihar, stressing that no dent would be made on 
the poverty of the area without a railwayiine. It was in such a 
climate that the railway administration had to plan and execute the 
on:;tr ~ tion of this railway line. 

The Ministry of Railways would} therefore, request the Com-
mittee to reconsider their observations that they cannot but eX>.Jress 
their displeasure at the casual manner in whkh the project had been 
executed. 

[Ministry of Railways (Railway Board) O.M. No. ' -- ~ 

PAC/VI/125 (9-15), dated 25 January, 1980.] 

Recommendation 

What has perturbed the Committee most is the fact that the line 
which was targeted for opening latest by the end of June 1975 
was actually opened for passenger traffic from November 1976, even 
though a portion of the line had been ready in all res?ects since 
January 1976 but due to paucity of funds and other factors it was 
not possible to push through the works to open this portion of the 
line. Ironically the delay in opening of this section entailed an 
a ot ~ e ex:,enditure of Rs. 2.5Q lakhs on field establishment during 
Janu;lry to O<:tober 1976. The net result has been that the .actual 
total expenditure on the project came to Rs. 2.62 crores 'against the 
sanctioned estimates of Rs. 1.97 crores only. The Committee feel 
that ,the execution of this project-has not been handled in: a business 
like fashion. In their anxiety to keep up the targets, no care had 



30 

been taken to follow the laid down procedures with the result that 
there had been lot of infructuous expenditure in commensurate with 
any tangible benefits. This is yet another instance in which there 
has been misuse of authority and when the rules and procedures 
have been given a o~ e thereby resultine in avOidable infructuous 
expenditure. 

[S1. No. 16 (Para 2.45) of Appendix to 125th Report of PAC 
(1978-79) (Sixth Lok 8abha)] 

Action Taken 

In accordance with the then policy of the Central Government 
for the "Construction of new unremunerative r.?rojects in n er~ 

developed areas, the State Govt. was required to bear the initial 
cost of the land, on the r.?roject line. Although the target for o en~ 

ing the new MG line up to Laukaha Bazar, was originally fixed. as 
June, 1975, the same could not be adhered to, due to delay by the 
State Govt. in disbursing tlie compensatic,n to various landowners. 
The landowners resisting the opening of the line, without the 
necessary compensation having been paid to them. This aspect, 
together with the non-availability of sufficient funds during 1975-76, 
resulted in postl;:lonement of the tareet date for opening of the 
entire line. 

The conclusion that the delay in opening the seCtion entailed 
an avoidable expenditure of Rs. 2.5 lakhs on field establishment, 
during January to October 1976 is, however, not correct. The staff, 
which was available in the field, was just enough to complete the 
works required to be done for opening the balance section, which 
had not been completed by January, 1976. The staff and labour 
had actually been reduced from January 1976 onwards, depending 
on the actual needs, and only bare minimum staff was ka:Jt till the 
opening of the entire line. No avoidable expenditure was thus 
incurred on this project. 

As has already been pointed out in reply to para 2.38 above, the 
increase in cost of the projeet lUiS been due to various factors, IDDSt 
of which were beyond the control of the Ra'ilway Administration. 

The Ministry of Railways submit that these aspects may kindly 
be taken into account by the Committee in the context of the 
observations made by them. 

[Ministry of RailwaYII(RailwayBoard) O.M. No. 78-"BC-
PAC/VI/125 (9-15), dated 25 Janlla1'1, 1986.] 
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CHANDllAJlT Y ADAY, 
Chairman, 

Public Accounts Committee. 
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